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Land Reforms

I531 I. SHRI C.S.PI.]TTA RAJTI

SHRIS.P.MT]DDAHANUME GOWDA:

will the Ministsr o1- RtjlLAl, DUVt't'OPMIiN.l' be pleased 1C) state:

(a) rvhether the Covernment has formulated a rnodel land leasing law to facilitate

process of land reforms across the country and if so' the details thereofl

(b) the action taken by the Ciovemment to facilitate transfer of leased land directly

lrom tenanl in various States for developrnent projects:

(c) rvhether meeting of Chief Ministers rvould be convened lor helping States in

lanrl acquisition tbr various infrastructure proiects; and

(d) if so, the details thereof and if not, the reasons therefor along with the other

measures ProPosed in this regard?

ANSWER

MINISTER OF STATE FOR RURAL DE\'ELOPMENT
(SHRI RAM KRIPAL YADAV)

(a): A draft Model Act on Agricultural Land Leasing was prepared by NITI Aayog

to facilitate the States ior enactment of their own land leasing laws lt was made

public by NITI Aayog on April 12,2016'

(b): As per Entty 42 of List III of the Seventh Schedule to the Constitution'
;R.quiriiion and requisitioning of property" is in the.Concurrent List' Land is

ucqrired under various Centrai/ State enactments' Details of land acquired in the

,uriou, Stut.s is not centrally maintained in Department of Land Resources'

(c) & (d): No such proposal is under consideration at present in Department of Land

Resources.


